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authority which also give* a guaran-
tee that on return the person will be 
employed. Because of that reason, 
the number of applicants has al-
ways been smaller. Recently we 
have taken a decision that if there are 
suitable candidates offering, they 
will be considered even if they are 
not sponsored.

Shri Paulgrahl: What were the
special qualifications needed for
which suitable candidates were not 
available in India?

Shri Hamayim Kabir: 1 have just 
now explained the two conditions 
that they must have the necessary 
academic and technical qualifications; 
they must be in employment and 
there must be a guarantee at em-
ployment on their return. These 
were the conditions which were im-
posed because at that time Parlia-
ment—it was not Parliament, but 
the Constituent Assembly—had in-
sisted that nobody should go abroad 
unless there was a guarantee at em-
ployment on return.

Shri Damani: What is the pro-
cedure being followed by the Govern-
ment in awarding these foreign Gov-
ernment scholarships?

Shri Humayun Kabir: The procedure 
is a very rigorous process of selection.
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(_ Shri Taagamani:

Will the Minister of Scientific Be- 
ssareh and Cnltaral Affair* be 
pleased to state:

(a) whether it is a fact that no reply 
has yet been received from the

United Kingdom Government to the 
(Jovemment cf India’s note on the 
India Office Library which was sent 
in February, 1956;

(b) tbe progress so far made in the 
iiegotiations for the return of the 
India Office Library; and

(c) the further action proposed to 
fee taken in the matter?

The Minister of Scientific Research 
*nd Cultural Affairs (Shri Humayun 
jtabir): (a) Yes, Sir.

(b) We are awaiting a reply from 
the United Kingdom Government.

(c) Further action will be con-
sidered in. the light of the reply from 
the United Kingdom Government

Shri D. C. Sharma: May I know 
when the last communication was 
addressed to the U.K. Government and 
what was the nature of that com-
munication? .

Shri Humayun Kabir: We sent a 
formal note in February, 1956 and 
after that the High Commissioner has 
been reminding the Commonwealth 
Relations Office, London to expedite 
a reply, but we have not been enter-
ing into any formal communications, 
and I would request the hon. Mem-
bers not to press us to do so, for it 
would not be in the national interests.
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Mr. Speaker: Shri Agadi. Abaent.
Shri g. M. Banerjee: This side may 

also be called.
Mr. Speaker: That side is always 

taken note of. I am more inclined to 
the left than to the right

Shri S. M. Banerjee: The hon. Min-
ister said that it is a delicate one.

Shri T inpm tnl: In reply to a 
similar question six months ago, an 
identical reply was given. May I 
know why, if it is in the national 
interest as pointed out by the hon. 
Minister, this particular question was 
admitted at all?

Shri Humayun Kabir: How can I
answer that question?

Shri Tangamani: Another question, 
Sir.

Mr. Speaker: No. Whenever there 
a re  a number of hon. Members tabl-
ing a question, I will give only one 
opportunity—except to the first hon 
Member.

Shri D. C. Sharma: May I know if 
it is the intention of the Government 
to conduct these negotiations at a 
ministerial level and if so when will 
that happen?

Shri Humaynn Kabir: We have
been conducting negotiations, and it 
is our intention to continue the negoti-
ations till the library is obtained.
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Additional Secretaries

*M3, Shri V. C. Shnkla: Will the
Minister of Home Affairs be pleased
to state:

(a) -whether a general decision was 
taken sometime back by Govern- 
ment to discontinue the practice of 
appointng Additional Secretaries and 
Joint Secretaries in the various Min-
istries of the Union Government;

(b) what is the precise difference 
in the nature of work and dutiea of 
the Additional Secretaries and the 
Joint Secretaries; and

(c) what is the difference in the 
pay scales of the Additional Secretar-
ies and the Joint Secretaries?

Hie Minister of Home Affairs 
(Pandit G. B. Pant): (a) No.

(b) The duties attached to the post 
of an Additional Secretary are more 
onerous and carry heavier responsi-
bilities than those attached to the poet 
of a Joint Secretary.

(c) Additional Secretary: Rs. 3,500 
p.m. for an ICS Officer;

Joint Secretary: Rs. 3,000 p.m. for 
a similar officer; Rs. 2,250 for others.

Shri V. C. Shnkla: What ic the
basis or the criterion on which Joint 
Secretaries are promoted as 
Additional Secretaries?

Pandit G. B» Fast: Joint Secretar-
ies who are considered to be com-
petent for co-ordinating the work of 
the Joint Secretary and to whom a 
larger measure of delegation can be 
made are selected for nidi poet*.




